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Per Manoj Kumar Aggarwal (Accountant Member):-

1.  Aforesaid appeal by assessee for Assessment Year [AY] 2013-14
contest the order passed by Ld. Assistant Commissioner of Income Tax-
10(1)(1), Mumbai u/s 154 of the Act pursuant to order passed by Hon’ble
Dispute Resolution Panel-l under Rule 13 of the Income Tax (Dispute

Resolution Panel) Rules, 2009 on certain grounds of appeal.



2. The Ld. Authorized Representative for assessee, at the outset, pId
a brief note on record to submit that the assessee wishes to withdraw the
stated appeal in view of the fact that adequate relief has already been
granted by the Tribunal vide ITA No. 601/Mum/2018 order dated
08/05/2019 in an appeal filed by the assessee against final assessment
order passed u/s 143(3) r.w.s. 144C(13). In view of the same, the issue
under appeal becomes merely academic in nature. The Ld. CIT-DR raised
no objection against withdrawal of the appeal.

3. In view of the stated submissions, the appeal stands dismissed as
withdrawn.

Order pronounced in the open court on 16/05/2019.
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